61 TEM NO. 2 COURT NO. 7 SECTI ON 1|

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NO. 835 OF 2007

KRI SHNA & ANR. Appel I ant (s)
VERSUS
STATE OF U. P. Respondent ( s)

(Office report regardi ng paynent of Fee to A C.)

Dat e: 30/ 10/ 2009 This Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE D. K. JAIN
HON BLE MR JUSTICE H. L. DATTU

For Appellant(s) M. Rakesh Garg, Adv. (A C)

For Respondent (s) M. Sahdev Singh, Adv.
M. Chandra Prakash Pandey, Adv.
M . Javed Mahrmud Rao, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Let the maxi mum anount payable to an Ani cus
Curiae be paid forthwith in the present case.

[ Charanjeet Kaur ] [ Pushap Lata Bhardwaj ]
Court Master Court Master



